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m such manner as the Speaker may 
direct. two members from among 
themsalves to serve as members 
of the National Welfou Boad 
for Seafarers, subject to the other 
provisions of he said RuIe&. 

16:R. DEPUTY-SPEAKER: The ques-
tion is: 

"That in pursuance of rule 4(h) of 
the National Welfare Board for Sea-
farers Rules, 1963, the m-embers of 
this House do proceed to elect, in 
aueh manner as the Speaker may 
direct, two members from among 
themselves to serve as member of 
the National Welfare Board for Sea-
farers, subject to the other provi .. 
sions of the said Rules." 

Tthe motion W(]IS adopted. 

(ii) COURT OF THE UNIVERSITY OF 
DELHI 

THE MINISTER OF STATE OF THE 
'MINISTRIES OF EDUCATION AND 
SOCIAL WELFARE (SHRlMATI 
SHEILA KAUL): I bag to move: 

"That in pursuance of sub-c.lause 
(xix) of clauSe (1) of statute 2 of the 
Statutes of the UniversIty of Delhi, 
the members of thIS House do pro-
ceed to elect, in such manner 
as the Speaker may direct two mem-
bers from among themselves to 
SE:rVe as members of the Court of 
the University of Delhi. The mem-
bers so elected shall not be the 
employees of the University of 
Delhi or of a recognised College or 
Institution of that University." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That in pursuance of sub-clause 
(xix) of clause (I) of statute 2 of 
the Statutes of the University of 
DeIhl, the members of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two mem-
bers from among themselves to 
serve as members of the Court of 
the University of Delhi. The mem-
bers so elected shall not be the 
employees of the University of 
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Delhi or of a reco&nised ~ollele or 
Institution ot that University." 

The motion was adopted. 

14.31 ....... 

B S N~ ADVISORY COMMITTE&. 

EIGHTEENTH ~ T 

THE MINISTER OF STATE IN THE. 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHlU p. VENKATASUB-
BAIAH): I beg to move: 

"That this House do a.ree with 
the Eighteenth Report of the Busi .. 
ness Adv1sory Committee presented 
to the House on the 26th August, 
1981." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That this House do agree with· 
the Eigbteenth Report of the 
Buniness Advisory Committet! pre .. 
sen ted to the House on the 26tll 
August, 1981." 

The Motion was adopted. 

14.32 bra. 

MATTERS UNDER ;RULE 377 

(i) NEED i'OR A PROBE INTO ALLEG-
ED SUPPLY OF EXPERID DATE MEDI-

CINES TO A PATIENT IN N.D.M.e. 
HOSPITAL, MOTI BAGH 
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